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CENTRAL AOniNISTRATiyE TRIBUNAL
PRINCIPAL BENCH, NEU DELHI

G.A.No. 623/94

New Delhi, This the 27th Day of (^ay,ig94

Hon'ble Shri P.T. Thiruuengadaro. HembarCA)

1, Shri Tilak Raj s/o
Late Shri Top an Lai
Retired Driver Gr A
Northern Railway
Tuglakabad
R/o Railway Quarter No,56-8
Railway Colony
Tuglakabad, New Delhi.

2, fiissi^Parvash Kumasi
D/o Shri Tilak Raj
working as Booking Clerk
Nothern Railway
I.R^C.A Reservation Complex
R/O 56-B Railway Colony
Tuglakabad, New Delhi,

By Shri S K Sauhney, Advocate

Versus

1. Union of India through
General Manager

Nothern Railway
Baroda House
New Delhi,

2. Divnl Supdtd Engineer(Estate)
Northern Railway
D.R.Pl,. Office, New Delhi,

3. Divisional Railway n.anager
Northern Railway
DoR.M, Office, New Delhi,

By Advocate Shri H K Gangwani

.Applicants

. .Raspondanta

O^R D E R(Oral)

Hon'ble Shri P,T,Thiruvenqadam, Wetnber(A)

1, Applicant No.l was medically declared unfit

and retired from service on 5,2,94, His daughtrsr

was given ccajpassionati as Booking C&ark on 31,8o82r
A

The applicant No.2 has also passed the requisite

training course held from 1,7.82 to 19,8.82. The

applicants sought regularisation of the Railway

Quarter earlier allotted to applicant No.l , This

request for regulaiiisation of the quarter was
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rejected wide Amnexure A1 dated 2o3.94 and farther

the applicant No1 has been directed to the

Railway quarter immediately failing with ewiction

proceedings were to be started against him. Thio

OA has been filed for regulariaation of the quarter

and for consequential benefits liko the reloas© of

OCRG along with interest and release of post ratiraraaot

passes to applicant Mo»1o

2. The learned counsel for the applicant referred

to Railway Board's instructions Annexure A~6 dated

12-6-84 on the subject of allotment of quarters

to the wards of medically unfitted employees on out

Q
of turn basis and the subsequent instructions issusd

on 1563e91. A reading of these instructions clearly

brings out that dependents of employees wappointod

in the dwent of medical inwalidation of their parent

will get the Railway quarter regularised in thsir

name. In other words the dependent should bs giuan

out of allbtmsnt as soon as compassionate appointment

takes place. It is not disp.uted that the applicant

Wo.2 is a dependent and she was giwen compassionate

%' appointment on 31.8.92. Cboiously the applicant No.2

is eligibla for out of turn allotment which has been

denied by the respondent by Annexure A1 dated 2,3,94.

In this letter no reasons have been adwancsifas to why

hitar^request for regularisation is not being granted.

3. On perusal of the relevant instructions I am

convinced that the applioant No.2 is eligibla for

out of turn accommodation. She shall be deemad to

havo been allotted the accommodation to the typa sho

is eligible with effect from the date she was appointed

namely 31.8.i^2. From the reply ife is seen that the

applicant No.1 was alloi^dc^type 2 house to which

applicant No.2 being Booking Clerk is eligibla for

oo »3^



/

V;.. -3-

'A retention. Accordingly the house originally ailottofi

to applicant Nol. be regularised in the name of

applicant No«2 from 31.6.92.

4, In view of the sbowe, the applicant No.1 is

eligible to hawe his DCRG released with interest

from 1,9.92 and an interest of 10^ per annum bo

paid to the applicant No.l till such time DCRG

amount is to be paid to bim.

5. The penalty of withholding of post retiroraent

passes should not arise in this case and post

retirement passes should be released forthwith.

Q The OA is accordingly allowed. No costs.
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(P.T.THIRUUENGADAP1)
Rember(A)

270594 LCP


